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Carnntence~ncnl. 

11 cxtends tu rhc wl~ole  of Chl~alrisgarh State. . . 

I t  s l~ol l  comc i l~ro force [ronl thc dale nolificd by [ l ie Srale Govcrnmcnt in  il 's 
official Gazerlc. 

- .  

Govcmmcnr. may grant ncccssary liccncc to rhc Chharrisgarh Siale Bwerages 
Corpora~ion Ljmi~ed for the aforesaid purposc. 

The. Wihaldsgarh State Bcvcrages Corporatiun Ltd., arrcr ~ h c  gram ol'.sucl~ 
liccncc may Dpen its bnnchcs/depou in ihc Staic in such placcs and subject 10 

one rnonlh" shall be added aftcr rhc words "imprisonrncn~ t'pr n ~crrn". Tor 111c 
words "five hundercd" thc words "live thousand" and for r t~c  \rrorcI.: " ~ I Y C  

lhousand" [he words " ~ \ v e n ~ y  five ~huusand" shall be suhirilu led. 



CHHAnlSGARH ACT 

P o .  12 01 2004) 

TAE CHHAlTlSGARH EXCISE (AMErVD.rCWW ACT, 2004 

Anpct rurther to amend the Chhattisgarh Ercisc A d ,  1915Wo. Iinf 1915). 

Be it enacted by the Chhatrisgarh Legislature in the Fib-FifiIi yew ofthc Rcpublic of 
Jndia as follows :- 

1- (1) This Ac( may be callcd rhe Chhanisgarli Excise (Arnendmcnr) Act, 2004 S"ort  exlent 
(h"0. 12 of 2004). and Commence- 

. - ment .  

(2, I t  extends to the wholc of Chhal[isgarb. 

(3) I1 shall come into force from [he dale of irs publication in the official 
gazelte. 

2 Afler Section 28 of (he Chhntiisgarh Excise Act, 19 1 5 @lo. I1 of 19 15) (hcrcinafter re- Ins~rt[b'! of nclv 

fcrrcd to as the Principal Act), thc following new section sball be inserted, namely :- sec''6n - 

1 

2 8 - A The Sbtc Governrncntmay by general orspecial order in wiling direct thal 
Paymentof the manufacture, import, cxpon, trdnsport, storage, sale, purchase use, 
s u p c r v l collection or cultivation or  any intoxicant,,denaiured spirituous prepara- 
s i 0 n tions or hcmp shall be undcr the supcrvisibn of such Excisc staff as the 
Charges. ~xc is 'e  Commissioner may deem proper lo appoint in this behalf and that 

- '  the person manufachlring. importing, ciprling, trans pinin& storing, sdjl 
ing, purchasing, using, collection or cultivating fhc inloxicant or denatured spirimous 
prepamtions shall pay lo the Statc Govemmqnt towards supervision charges as Levy 
as nra; be imposed by thc State Govcmme?~ in this hel~alf: 

Provided that thc State Government may exempt any class o i  pe-rson or 
any .instilulion h m  paying the whole or any pnrt of such hvy." 
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